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[Secretary]

M o t i o n

‘That the Bill to amend and con-
solidate the law relating to Copy-
right be referred to a Joint Com-
mittee of the Houses consisting of 
45 Members; 15 Members from 
this House, namely :— Shri Moha- 
med Valiulla, Prof. R. D. Sinha 
Dinkar, Shri G. Ranga, Shri Nawab 
Singh Chauhan, Dr. Raghu Vira, 
Shri Banarasi Das Chaturvedi, Shri- 
mati Lilavati Munshi, Shri Ragha- 
vendrarao, Dr. Raghubir Singh, 
Shri Shyam Dhar Misra, Kakasa- 
heb Kalelkar, Shri Abdur Rezzak 
Khan, Shri N. B. Deshmukh, Shri 
Rajendra Pratap Sinha, Dr. K. L. 
Shrimali, and 30 Members from 
the Lok Sabha;

That in other respects, the Rules 
meeting of the Joint Committee the 
quorum shall be one-third of the 
total number of Members of the 
Joint C om m ittee;

That in other respects, the Rules 
of Procedure of this House relat-
ing to Select Committees shall 
apply with such variations and mo- 
dincations as the Chairman may 
m a k e ;

That this House recommencls to 
the Lx>k Sabha that the Lok Sabha 
do join in the said Joint Com-
mittee and communicate to this 
House the names of Members to be 
appointed by the Lok Sabha to the 
Joint Committee; and that the Com-
mittee shall make a report to this 
House by the 25th May, 1956*. ”

(ii) “In accordance with the 
provisions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to enclose a copy of the 
Multi-Unit Co-operative Societies 
(Amendment) Bill, 1956, which 
has been passed by the Rajya Sabha 
at its sitting held on the 16th Feb-
ruary, 1956."

M ULTI-UNIT CO-OPERATIVE 
SOCIETIES (AM ENDM ENT) BILL

S ecre tai^ : Sir, I lay the Multi-Unit 
Co-operative Societies (Amendment) 
Bill, 1956, as passed by Rajya Sabha, on 
the Table of the House.

ESTIMATES COM M ITTEE 
N i n e t e e n t h  R e p o r t

JT iter, JTTmir
^ 5fhp^r»n ^

q r I

Shri U. M. TrivedI (C hitto r): May 
I seek one information from you? Notice 
was given of a breach of privilege mo-
tion about four days back. But we have 
not heard anything about it so far. 
When are we likely to hear about it?

Mr. Deputy-Speaker: Branch of pri-
vilege regarding what?

ShriU . M. TrivedI: Breach of pri-
vilege arising out of Babu Ramnarayan 
Singh’s arrest.

Mr. Depaty-Speaker: I shall make
enquiries immediately.

‘~Shri Kamath (Hoshangabad); I had 
also given notice of a breach of privi-
lege motion about the prevention of 
Members of Parliament from attending 
the sitting of the Lok Sabha in time on 
the 16th instant, when the Shah of Iran 
came.

Mr. Deputy-Speaker: I shall make
enquiries and send word to the hon. 
Member.

ALL-INDIA INSTITUTE OF M EDI-
CAL SCIENCES BILL

Clause 9— (Office of President etc.)

Mr. Deputy-Speaker: The Lok Sabha 
will now resume clause by clause consi-
deration of the All-India Institute of 
Medical Sciences Bill, 1955. Clauses 2 
to 8, and 10 to 30 have already been 
disposed of. Clause 9 of the Bill is 
under consideration, along with clause 1 , 
the Title, the Enacting Formula etc.

A fter this Bill is passed, the Lok 
Sabha will resume discussion on the Mo-
tion of Thanks on the Address by the 
President.

Pandit Thakur Das Bhargava, who 
was in possession of the House, may 
now continue his speech.




